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BEFORE THE REG STRAR MR. M V RAMESH

Petition(s) for Special Leave to Appeal (O No(s). 28092- 28
093/ 2014
HARI SHANKAR RA| Petitioner
(s)
VERSUS
STATE COF U. P & ORS Respondent
(s)

(with office report)

Date : 30/11/2015 These petitions were called on for hearing today.

For Petitioner(s)
M. Devendra Singh, Adv.

For Respondent (s)

UPON hearing the counsel the Court nmde the follow ng
ORDER

Four weeks tine as |ast chance is given to the Ld.counsel for
the petitioner to conply with the terns of the order dated 21.07.2015
of this Court in respect of the respondent Nos.1 & 3.

Ld. counsel for t he r espondent No. 2 has fail ed to
cure the
def ects in t he vakal at nama in spite of | ast chance
gr ant ed.
Ther ef or e, t he matt er shal | be processed for listing b
efore t he

Hon’ bl e Judge in Chanbers for further directions. Await orders and
list thereafter.
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